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West Bengal Act XLII of 1950' 

THE WEST DINAJPUR UMON BOARDS ACT, 1950. 

,. An Acr for rlre retnoval of doirb~s regardij~g 1/1c ku~.nl nren of r f l ~  Hilli 
roriorl ar~d rile rrrerrrber-drip atzd the  tetlrrrc of n~ct~rbrrslrip of r11e Hilli 
~lr~ion 1)onrd irr rhe clisfricr of Wen Dirtajprrr rind for t~ro(tfiitrg rfie 
operrtliorz ($the Web! Dinajprrr U~riotr Boards Ord i t~a~~ce .  1950. 

WHERDS under rhe award of dlc Bound,uy Commission, thc local arca 
in 111e dislricr of Dinajpur in rhe Province of Bengal which was originally 

Ben. V dcvtzcd undcr scction 5 of thc Bcngal Village Self-Government Act, 19 19 
oC 1919. 

(Ilcrcinnf cr rcferred lo as rllc said Acl), lo bc thc Hilli union, fell parlly 
within [he Province of West Bengal and p.utly w i ~ h i n  thc Provincc ofEast 
Bengal; 

Ahw \VHERWS since the said award, doubts havc xiscn regarding the 
local x c a  of lhc Hilli union and lhc membership and Ihe tenure of 
mcrnbcrship of lhc Hilli union board; 

AND X V H E ~ S  i t  is cxptdien~ to remove such doubts; 

\VCSI Ucn. AND i \ l ~ ~ ~ ~ ~  il is also expedienl to modify thc operation of thc W s t  
Ord. 1X or 
1950. Dinajpur Union Boards Ordinance, 1950, in cerlain rcspecrs; 

11 is hercby enacred as follows:- 

1. ( 1 )  This Act may be called the Wesr Dinajpur Union Boards short IilIe ! 
Acl, 1950. and commcncc- ! 

Incnl. 

(2) TIUS secrion and scclion 6 shal I come inlo force a1 once; [he resl of 
the Act sball come into Corcc immcdiately on [he Wesl Dinajpur Union 
Boards Ordinance, 1950, ceasing ro open1e. . , 

2. In  this AcI,- kfinilions. 
. . 

(a) "appointed day" means thc darc on which the award of thc 
Boundary Commission came inlo forcc; 

106; 1 1  (b) "Baundary Con~~nission" mcans rhe Boundary Commission 
Gca. VI. 
c. 30. rcfcrrcd l o  in [he Indian Indepcndcncc Act, 1947. 

3. On and from the appoinred day, rhc Hilli union shall, ror rhc Local m a  
of Hilli purposes of section 5 of thc said Act, be deemed ro comprise of so much ,,ion, 

of thc lacnl m a  originally dcclarcd under the said seclion 10 be Bie local 
nrcn or rhc said union as is situarcd in [he disrric~ of West Dinajpur. 

'For S ~ a t t m n l  of0bjrc1s and Rcasons, see lk Cnlclrrr(1 Gnzeae. E~rmordirror)., dzed 
I hr E n d  Scptcmbcr. I950, R. IV, psgr 1269: Tor Rocccdings ol~hc\Vcsl BcngalLcgisla~ivc 
Assc~~\h ly .~re  Ihc Procrrdingsofrhc rnccttngotrhc\-Vesr Bcngd Legislarive Assembly, held 
on Ihz 791h Srptrmhrr. 1950. 



Tllc West Dillajprrr U t ~ i o ~ l  Bonrds Acr, 1950. 

[West Ben. Act XLU of 1950.1 

Mernbcsl~ip 4. Onand'hom the appoinred day, the Hilli union board shall, lor the 
of t h ~  Hilli 
u , l i o ~ ~ 0 3 ~ ,  purposes of s e c ~ i o n  6 01 the said ACI, bc deemed lo be constilulcd of such 

menhers of the said union board who immediately beforc rhc appointed 
day were holding oflicc as such mcmbcrs and were residenl within arcas 
now comprised in Wcst Bengal. 

Tcrni o f  5. The members of thc Hilli union board rererrcd to in section 4 shall 
office of 
mclnhm hold officc up l o  the 8th day of April, 195 1, and for any funher period 
I hc tiiIIi which may clapsc he~wecn the expiration of the s i d  dalc and the date of 
union board. 

[he firs[ meeting at which a quorum is present, of h e  ncwly cIecicd . . , . 

members afrer rhc ncxt general eleclion for d ~ e  said union board. . .... 

WCS1 BcnS'al 6. SO much of [he Wcst Dinajpur Unioo Boards Ordinance, 1950, as \VESL Bfn, OrJ. 1X of 
lgsonor rclalcs lo [he local areas of the Binshira and Dhalpxa unions and the Ord.IXof 

1950. 
!lnvc cffccl mernbcrship and [he tenure 01 mcmbership of thc Binshira and Dhalpara 
In ccnain 
rcspccrs. union boards shall be deemed ncver lo have been in forcc. 




